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t r ib u n a l ,  j a b a l pu r  b e n c h , ja b a l p u r

orig in al Application  N o . 356 o f  2004

Jab alp u r , this  the 12th day of May, 2004

H o n 'b le  M r. M .P .s in g h , v ice  Chairman 

H on ’ ble M r. Madan Mohan, Ju d ic ia l Member

Surendra Kumer Chandahkheda 
personal A ssistant 

Under S r . D iv isio n a l  Engineer 

(Cic;), South East Central Railway,
B ilasp ur .

(By Advocate - shri S .P a u l )

VERSUS

2 .
3 .

4 .

1 .  union of India

uhroUgh its  General Manager 

South East Central Railw ay(RS) 
D istrict  B ila s p u r .

The D iv isio n al Manager 

South East Central Railt^av 
(RSl D is t r ic t ; B ilaspur(CG}

The Chief Engineer(Construction) 
South East Central R a ilw a y (r s ) 
D is t r ic t ; B ilasp u r (C g )

The C hief Signal & Telecom Engineer 
fconstructioni

South East Central Railw ay(RS) 
D istr ic t  B ila sp u r (c g )

S r . D iv isio n al Personnel o ffic e r  
South East central Railx^ay(RS| 
D is t r ic t ; B ila sp u r (c g )

6 .  S r . D iv isio nal Engineer(C IC )
South East Central Railway(Rs) 
D istr ic t  ; B ilaspur(CG )

7 .  Shri C .Hargopal

Personal A ssistant Under CE 

(Construction) South East Central 
Railway(R  s )  D is t r ic t ; B ilaspur(C g )

8 .  Shri Yi'Subramanium,

Personal A ssistant under Chief Sianal 
& Telecom Engineer(C onstruction )
South East Central Railway(RS) 
D istr ic t  B ilasp u r (C g )

A

APPLICANT

RESP ONDENTS



t-

O R D E R  (oral)

By M .P * S ingh , v ice  Chairman -

By f i l in g  th is  OA, the applicant has sought the 

follow ing  main r e lie fs  j-

" ( i i )  The respondents may be directed to step up 
the pay of the applicant at par with h is  ju n io r s .

( i i i )  The respondents may further be directed  to 
pay the arrears accnued on account o f  the f ix a t io n  

of the pay of the applicant at par with his juniors 
pay from the date of juniors are promoted to the

higher grade in  scale  of R s . 6500- 10500/-  with
in terest '* .

2 .  The b r ie f  facts of the case are that the applicant 

is  working as Personal A ssistant in  the R ailw ays . He

has submitted his representation dated 1 1 . 5 .2003(Annexure-  

A-6) for steping  up his pay with reference to his juniors® 

T hereafter , he has also sent a legal notice dated 6 .7 .2 0 0 3  

to the respondents. T i l l  now the respondents have not taken

any d ecisio n  on his rep resentatio n /legal n o tice . Aggrieved

by t h is , he has f i le d  this  OA .

3 .  Heard the learned counsel for the a p p lican t .

the

4 .  In ^facts  and circumstances of the case , we dispose

of this OA at the i t s e l f  by d irectin g  the

respondents to c o n s id e r ^ h e  aforesaid  representation /legal
O

notice of the applicant by passing  a d e ta ile d , reasoned 

and speaking order w ithin  a period of 3 months from the 

date of receipt of copy of th is  order.

5 . The applicant is d irected  to send a copy of this 

OA as V7ell as a copy of this  order to the respondents 

w ith in  15 days from the date of receipt of copy of this 

order .

(Madan Mo^’an) 
ju d ic ia l  Member

SKM




